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0.A.116/2002

Order dated 27,11,2002

Heard Shri A,Kanenego, Advecate for the applicant
and Shri Aghek. Mohanty, learned senier cownsel appearine
for the Respondents,

Mavineg served the Railways for 20 days dwring
1981 and 4 days duwrineg 1982(as a Waterman in Semmer/during
Car Festival at Puri) the Applicant has file@ this Orieginal
Applicatien on 26,03,2001, seekine directien for akserptien
in the Railway service, While censiderine the interim

prayer of the Applicaht, fellewine erders were passed on

20.4,2001, ey @ Divisien Bench :=-

" By way of interim relief applicant prays that
he had worked earlier in 1981 ané 1985 as het
weather Waterman. Me has alse stated that
after his last eneagement he had every year
approached for eneagement. It is susmitted by
learned cewnsel for the applicant that swwmer
season is approachine and the Departmental
Awvthorities are goine teo engase het weather
waterman and in such eneagement, as a disenwaeed
candidate, his candidature shovwled e taken inte
consideratien, In view of the akevesdemissien,
prayver for interim relief is disposed of with
a @directien to the Departmental Awthorities
that in case the Respondents enewage het weather
waterman in swwmmer season ané in case swuch
enegagement has not already been done ané in
case the applicant has applied for the post
and he ha€ earlier worked in that capacity,
then his candidature should »e taken inte
consideration e¢ivine preference to him over
fresh faces", '

Havineg heard the learmmed cownsel of both siées
and havine perused the pleadines placed on receré, I am
satisfied that no further relief can e granted te the
Applicant; save and except what has been granted te him
alrezdy by way of interim erder on 24.4,2001,

In the afeoresaid premises, this 0.A., is @disposed

of by way of eivine direction to Respondents to eive

Preference to the gpplicant ever fresh faces as and when



they deciéde to engage Mot Weather Waterman during
swnmer season or durine Car Festival; in case the

| Applicant makes himself available by making due

applicatien. Ne costs,

Send copies of this erder te Respondents and
free copies of this erder be made available to the

learned comsel of both sides.
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